
pI'i-IT, CODE Of; CIVIL PRO~EDURE (AMENDA 1T: NT) 
ACT, ! 1 ~ 6 ~  

No. 26 oh; 1963 
\ 

I [4th September, 19631 

A11 Act further to amend the code of Civil Procedure, 1~08. 
BE it enacted by Parliament i the Fourteenth Year of the 

Republic of India as follows: - i. 
1. (1) This Act may be called ihe Code of Civil Proaedure Short title - 

(Amendment) Act, 1963. 1 i mence- and com- 

(2) Section 2 shall come e at once, and section 3 shall ment. 

come into force on Central Government m ~ y ,  by 
noiificatmon in the Official Gazette, ap oint. P 

5 of 1908. 2. In section 60 of the Code of /civil Procedure, 1908 (herein- Amend- 

\ ment of 8f;ter referred to as the principal Ac ), in clause.,(i) of the paovbo ,,,tion 60. 
to sub-section (I) ,  for the words "t e first hundred rupees", the 
words "the first two hundred rupees"l shall be substituted. 

1 

3. In section 80 of the principal A/ct,- Amend- 
ment of 

( a )  for the words "shall be Instituted against the Govern- section 80. 

ment", the words and brackets '!shall be instituted against the 
'C;overnfneht (includibg the Gove i. nment of th6 State of Jammu 
a i d  Kashmir) " shall be substituttd; 

(6) after clause (b), the folldwing clause shall be inserted, 
asmely; - 

i 
"(bb) in the case of a suit against the Government of 

the  State of Jammu and I<a hmir, the Chief Secretary to i that Government or any ot er officer authorised by that 
,. Governmen&--in ;this. -b~half;ll;, - . . . - - . . - 

(c) in clause ( c ) ,  for the woids "a State Government", the 
words "any other State ~overnmdnt"  shall be substituted. 

j 


